225 Re. move for vm-
proper procurement of food grains

NERY. PROCUREMENT PROG-
RAMMES MADE TO FAIL, FCI
FUNCTIONS BEING TRASFER-
RED TO PRIVATE AGENCIES
VIOLATING SECTION 13 FCI ACT
1964. PRAY USE YOUR GOOD
OFFICES FOR PROTECTING
SANCTITY OF ACTS SOLEMN
ASSURANCES DECISION IN PAR-
LIAMENT BEING WANT ONLY
FLOUTED VIOLATED.

ASRU BOSE SECRETARY"”

This is the telegram received from
Shri Asru Bose, Secretary, All-India
Food Corporation’ Employees Associ~
ation. I have recieved all these tele-
grams,

1 have shown these telegrams today
morning to the Prime Minister when
we wcre having a meeting with the
Prime Minister. I have shown them
to the Minister of Agriculture, Shri
Fakhruddin Ali Ammed. A very um-
portant part is that the FCI function
that is, the procurement function, is
being transferred to private agencies.
This is a very serious charge. Pro-
curement is becoming a very vital
issue for the whole country. Most of
the discussion today was about pro~
curement, Unfortunately, the hon.
Minister did not reply to that on
the floor of the House.

I would request the Government,
through you, Sir, to find out whether
it is a fact that the procurement
rhachinery of the F.CI. 1s being
wound up and is being transferred to
private agencies. This is the telegram
sent by the Secretary of the All-India
Food Corporation’ Employees Associ-
ation, This 1s a very important
matter.

* MR, SPEAKER: The Minister of
Pisliamentary Affairs will convey it
to the Minister ¢oncerned.

Now, Shri P. K. Deo is to continue
his speech, He may do it after lunch.

13.22 hrs.

The Lok Sabha Adjourned for
Lunch .till fifteen  minutes pakt
fourteen of the Clock.
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The Lok Sabha re-assembled after
Lunch at seven minutes pust fourteen
of the Clock.

[MRr. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS (Orissa),
1973-74—cont

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir I have written
to Speaker to raise a matter under
rule 377. This is an article in the
Hindustan Times on running of bro-
thels in Delhi where a Minister. ...

MR. DEPUTY-SPEAKER : Y>a
have written to the Speaker. Let h'm
convey his decision. Because you have
written to him, it does not mean that
you can raise 1it. I am told that Spea-

ker has disallowed it, (Imterrup-
tions) Order please, I think, every
Member reads the papers. Every-

body has read this ibem of news. I
would request you not to abuse this
opportunity. You had written to the
Speaker, and I am told that he has
disallowed it.. (Interruptions) Ori-r
please. You cannot just compel .ne
to do something which is irregular.
Mr. P. K. Deo.

SHRI JYOTIRMOY BOSU: What
I say is that the Government should
make a statement on this that orga-
nized brothels are being run which
are being patronised by the Munsters
and civil servanti

MR. DEPUTY-SPEAKER: You
want the Government to make a
statement. The wvernment has
heard you and it is for them.

SHRI P. K. DEO (Kalahandi):
While I was speaking on the Orissa
Demands for Grants, Shri Jaganatha
Rao, my distinguished colleague, rais-
ed a point and 1 certainly concede
that, that every citizen has got a
right to ¥rite anything he likes to the
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Governor of Origsa, including the
PCC Chief, He or she may write
any nonsense to the Governor and [
do not mind. But I take strong ex-
ception to the very fact ‘that the
Governor takes cognizance of this
letter and acts on that letter. How
the Governor was a party interfering
in the free and fair municipal elec-
tions is borne out by this fact. I am
reading a letter, This is from the
Government of Orissa, Urban Deve-
lopment Department Letter No.
Ele. 7/73/UD, dated Bhubneswar, the
16th June 1973-from Shri K.C. Maha-
patra, Director of Municipal Admi-
nistration. ..

SHRI JYOTIRMOY BOSU:
is he quoting from?

Where

SHRI P.X. DEO: 1
from a Government letter. It
come into my possession.

SHRI JYOTIRMOY BOSU: He
may lay it on the Table of the House.

SHRI P.X, DEO: I will lay it after
I conclude my speech.

“To the District Magistrate,
Bolangir,
Subject: Allegation against declara-
tion of election result in
Ward No. IX of Bolangir
Municipality.

am quoting
has

Sir,

I am directed to send a copy of the
letter dated 7th June, 1973 from Smt.
Nandini Safpathy, along with its en-
closureg in the above subject and re-
quest that a detailed report in the
matter indicating the legal position
may please be sent immedidtely by
return of post,

This should be given top-priority.
Yours faithfully,

Sd/~
Directed of Municipal Administration.

JULY 26, 1978
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Memo No. 18&92/UD dated the
June 1873.

Copy along with copy of enclosures
referred to above forwarded to Elec-

tion Officer, Bolangir Municipality
and Executive officer, Bolangir Muni-
cipality for immediate necessary
action
Sd/-
16673
Director of Municipal Administra-
tion.”

In this regrd I would like to point
out that there is the specific Munici-
pal election law and there is a speci-
fic provision that if there is any ille-
gality or irregularity committed in
the course of the elections, there is a
procedure to take 1t to the Tribunal
or to the Court. Instead of directing
the usual process to follow, the Go-
vernor steps in and tries to interfere
by an executive fiat. The Governor'’s
action is highly irregular and highly
parachial and highly partisan and
through you, I like to convey it to
the Election Commission that if in
a minor election like the Municipal
Flection the Governor uses hig pusition
and goes to the extent of exercising
his executive power in interfering in
municipa) elections, how can we have
free and fair elections if there is a mid-
term poll or general elections
(Interruptions). From here it s
clear that the Governor thas been
dancing to the tune of the P.C.C. Chiet,
Shrimati Nandini Satpathy and he has
been acting in the way that the en-
tire Orissa has been witnessing a
puppet being pulled by strings by
the PCC Chiet.

As there is a demand that I should
lay these papers on the Table, 1 hoye
authenticated them and I lay® them
on the Table of the Sabha,

SHRI K. P. UNNIKRISHNAN
(Badagara): Have you allowed him,
Sir?

*Placed in Lib, See No. LT-3217/73,
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MR. DEPUTY SPEAKER: This
matter was mentioned by you yester-
day also and I am told that the Spea-
Jker has communicated his permission
for you to lay the papers on the
Table. So, under the circumstances.
I allow him.... (Interruptions). Kind-
ly sit down, 1 have been infor-
med by the officers at the Table that
the Speaker has communicated his
permission to him to lay these parti-
cular papers on the Table.

SHRI P. K. DEO: 'This mornming in
the Prime Minister’s meeting there
was a lot of talk regarding austerity
and cutting down all wasteful expen-
diture.

But I would like to pomnt out that
so far as Orissa 1s concerned, deliber-
ately money is being wasted from the
exchequer. Poor people’s money has
been wasted in this manner, to per-
petuate the party in power. In the
Kendu leat Enquiry Comnussion,
briefless lawyers, who are communist
and congress card-holders, are being
engaged. They are being paid Rs.
100 per day. The Advocate General,
in previous commissions, used to be
paid Rs, 300 per day Now he is paid
at the rate of Rs. 50/ per day. This
aspect has to be gane into.

About land reforms we are all for
land reforms but there will have to
be a pragmatic approach to it. The
other day in the Consultative Com-
mittee we came to know that only a
la¥h of acres of land, surplus land,
will be available for distribution to
the landlegs if these land reform
measures are taken. But, Sir, I find
as many as 8! lakh acres of cultivable
land is in possession of Government,
that is Government land which could
be easily converted into cullivatle
land. This is to the tune of 8} acres.
And, the Government is sleeping over
the rastter. The previous Government
the Swatantra led Government, the
Swatantra led Government, used
to give 5 acres for every landless
adivasi and Harijan. But since the
so-called progressive Government sat
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on the Chair of the Orissa administ-
ration they reduced 5 acres to 2 acres.
This is the present position

Lastly, I demand that there should
be an end of this colonial rule and
His Excellency Basappa Dasappa
Jattir should be recalled; we will give
him a fitting farewell. There should
be carly election and there should
be restoration of popular Government
in the State of Orissa.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.

R. GANESH): Let us discuss matters
dispassionately on principles.  With
reference to the Government, why
should he say ‘colonial rule’? What
does he mean by saying ‘colomal
rule’?

SHRI PILOO MODY (Godhra):
Colonial rule means colonial rule.
Please look up the dictionary and

refer to it.

SHRI K. R. GANESH: It does not
indicate anything..

SHRI PILOO MODY: It is repres-
sive rule, it is worse than colonial
rule.

SHRI K. LAKKAPPA (Tumkur):
They are indulging in maligning; they
are using all sorts of language. It
should be expunged, Sir.

SHRI PILOO MODY: It is prefect-
ly permissible language,~colonial.

SHRI K. R. GANESH: He says,
the State Government is imperialist.
You are a very learned person
Don’t try to confuse the issue No-
body uses such language, except you.

SHRI PILOO MODY: That is, turn-
ing States into colonies of the Centre.

MR. DEFPUTY-SPEAKER: Every-
thing is there on the record. What-
ever he said has gone on .record
Mr. Mody, there should be an end to
it. Now, we have practically ex-
hausted the time, namely, two hours

-
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allotted for this Debate, But I find,
(Interruptions.) Order please, There
should not he any cross-talk.

SHRI K LAKKAPPA: He is mak-
ing wild allegations which are un-
warranted.

MR. DEPUTY-SPEAKER: He has
used a certain expression which is
provocative and you have had your
say on that. Everything has gone on
the record and you may draw your
own conclusions and inferences, So
far as I am concerned, nothing un-
parliamentary or undignified has been
said and therefore, this forms part of
the record

SHRI VASANT SATHE (Akola):
After all, a lakey of imperialists is
entitled to call somebody eclse a colo-
nialist.

MR. DEPUTY-SPEAKER: We have
practically exhausted the tirffe of 2
hours which have been allotted T
find that there are 8 more speakers
frcm the Congress Benches (Inter-
ruptions).

Why does the hon. Member not
allow me to finish what I am going
to say? It 1s in his own interest and
in the interest of the House. I find
that there are about ten more to
speak, excluding the Minister. So, I
think we have to extend the time
But I would like to know up to what
time we should extend it,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): By one hour,

MR. DEPUTY-SPEAKER: I do not
mind, but then there are eight more
Members from the Congress Party to
speak.

SHRI K. RAGHU RAMAIAH: Let
us have one more hour and then we
shall see.

MR. DEPUTY-SPEAKER: We shall
extend this by one hour more.

JULY 26, 1073
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SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): 1 firmly dispute
the unhealthy insinuation made by
my hon. friend Shri P, K Deo. I
have a feeling that clean Governor’s
rule in Orissa has been a death-knell
for the reactionaries who now think
that they will never be returned to
power in Orissa in February, 1974

While I support the Demands for
Grants, I have in my vision the sad
plight of 2 crores of people of Orissa
who have sunk into sullen silence of
despair because of the economic
crisis which is pervading the whole
State from pne and to the other.
More than this, there have been star-
vation deaths, although the Governor
has disputed it. The Decputy Chair-
man of the Planning Board, Shri
S. N Dwivedy, who was here once
as the leader of the PSP and who is
now in the :Congress, has almost
agreed that therc have bcen malnu-
trition deaths which tantamount to
starvation deaths, 1n the district of
Keonjhar in Orissa. It 1 a sad point-
er to the fact that there should be
more grants from the Government of
India in the shape of relief to help
the people who want more employ-
ment. Nobody is a beggar in Orissa,
and nobody wunts free food Shri S. N.
Dwivedy, of course, in hig statement
said in a very peculiar and fantastic
way that two per cent of Orissa's po-
pulation mostly in hills and in the
cyclone-affected areas should be given
free food for five years, and the en-
tire costs should be borne by tbe
Centre. Although I do not agree
with him, I firmly believe that the
Government to India should now
come forward with more and more
help to help the people of Orissa who
since 1967 up till now have been
ravaged by either floods or cyclone or
drought.

SHRI K, P. UNNIKRISHNAN:
Ravaged by Swataptra rule.

SHRI SHYAM SUNDER MOHA-
PATRA: The responsibility lies squ-
arely on the Centre.

In my speech last f{ime on the
Orissa budget, I had said here when
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~we talked about starvation deaths,
the Ministers tried to <dispute it.
Shri Shinde said on August 28, 1972
that there had been no starvation
deaths during 1970-71 and 1872. 1
have repeatedly requested him to
change the famine code. Unless we
<hange the famine code, we cannot
give relief to the people, bcause the
doctors will come and say that the
death has been caused due to this
disease or that disease which is in-
curable, or it wag due to malnutri-
tion, this, that and the other, and it
will be difficult then for Government
to help the people. So, the famine
code has to be changed. Although the
hon. Minister said that he would do
something in that direction, I do not
think that he has proceeded in the
matter at all.

During the last 10 years, the loss
in Orissa due to cyclone, flood and
drought has been of the order of Rs.
1,000 crores, a very fabulous and
unbelievable sum. There have been
20,000 deaths and the deaths of 30
lakhs cattle. The figure is too much.
One shudders to think that this has
hapened during the last ten years.

During the Fourth Plan  Period
Government decided that they would
have madel villages to the extent of
4585 and model towns {0 the extent
of 197 with help from the Govern-
ment of India, to save the people from
the ravages of flood and drought.
So, the people of Orissa have a
claim to say that as far as help to
such model towns or villages is con-
cerned, they should have their due
share,

Recently, there had been a great
flood in four districts of the State.
Every 'year we come to the Lok
Sabha 1o argue out our case, and
every year, the Government puts
forward the plea that such and help
had been given, dams would be cons-
tructed, barrages would be constru-
cted, candls would be constructed and
the people would be saved from that
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misery. But I do not know whether
all that hag gone in vain. The people
of Cuttack district have a claim to
say that they are no longer prepared
to hear hyperboles in this matter,
and the hon. Minister of Irrigation
and Power, Dr. K. L Rao, has to give
us a plain reply, and the target has
to be fixed saying that within such
and such year, the dams or barra-
ges would be constructed and there

would be no floods.

A little rain causes flood and the
Government comes forward with all
help during the relief period.

the State
and Power

I remember in 1957
Ministers of Irrigation
were called to Delhi for a con-
ference. The object was to pro-
ceed “ forthwith with the prepara-
tion of State plang for the river
systems to enable the River Commuis~
sion to draw up integrated mastor
plans’. What has happened to that?

After the 1971 cyclone and floods,

Dr. K. L. Rao, visited Orissa. He
said that out of Rs. 23.23 crores
sanctioned by the Government of

India, Rs. 3.90 crores would go for
construction immediately of dams
and barrages to check flood. What
has happened to this amount? There
has been no mention of it in the
budget.

When a cyclone is forecast, pec-
ple get very panicky. When it comes
out in the newspapers that a cyclone,
even a mild one. is about to break,
people start shuddering. I want to
know why a raddar has not :et
been installed at Paradeep and whv
a meteorological observatory has not
been established at Bhubaneswar.
The Minister will kindly answer
these points.

Dr. Rao had promised that for
checking floods in the river Subar-
narekha, there would be some em-
bankments and barrages constructed
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to prevent recurrence of floods.
During my discussion with him three
months, ago, he said an expert com-
mittee was going into the matter and
by the end of August it would sub-
mit its report and Government would
then come forward to do something.

A long time has elapsed between
1962 and 1972. People have waited
for twenty years in Balasore t{o
see that the ravages of Baitarani,
Budabalanga and Subarnarekha
would come to a stop. Unless this s
attended to imediately, I think peo-
ple will become restive and they will
not be satisfied with false hopes and
promises.

Orissa needs more industries,
Without having [industrial develop-
ment, we cannot give economic relief
to the people. Orissa has only one
steel plant at Rourekela, two cement
factories at Rajgangpur and Bargarh.
one aluminium factory at .Hirakud,
a paper mill at Brajrajnagar, Chouda-
ar and Ralgara, fertihiser ai Talcher,
an iron mill at Barbil, ferro-manga-
nese at Raigara, a ferro silicon plant
at Koraputl, a glass works at Barang
textile mill at Choudar etc. A
state with two crores of population
cannot certainly be satisfied with
this industrialisation. We have to
have industries in every district. That
was the ideg of four planners, that
poverty has to be removed from
every district and every panchayat.

I remember the Congress Govern-
ment many years ago in the State had
decided that in every panchayat there
would be one industry, but when the
reactionary government came, every-
thing was scrapped. Planning has
to be in such a way as to implement
this scheme. I draw the attention
of the Minister of Finance and the
Minister of Planning to this. In
every district, there should be an
industry, small, medium or big to
give employment to the people.
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Of the total industrial production
in India, Orissa’s production jn 1950-
51 was 0268 per cent; in 1980-82 it
was 2 per cent and in 1965-86, it
was 2.5 per cent. Now it is hardly
4 per cent, This is the figure in
terms of the All India figures.
Naturally, the people of Orissa have
a claim to a much larger share in
the industrial map of India.

Orissa has mo jute mill. Out of
64 such mills in the country, the
the share of W. Bengal is 54. I am
happy they have got such a big
share. Now I think Orissa produces
4 lakh bales of jute, out of which
the share of Cuttack district is 3
lakhs. I do not understand why

Orissa cannot have at least two jute
mills,

AN HON. MEMBER. What about
Paradeep port?

SHRI SHYAM SUNDER MOHA-
PATRA: The question of the deve
Jopment of Paradeep has been caus-
ing stress and strain in our mnds,
I hope the Minister who 1s here has
a soft corner for this and he will
give due consideration to pghis as-
pect

The tribal districts of Orissa have
been totally meglected. The tribals
constitute 36 per cent of the popu-
lation of the State. This sigment of
the population goes without proper
attention, proper industrial develop-
ment. We have all our sympathy
for the tribals and schedule castes.
I cen tell you that 9 districts of
Orissa are mostly populated by tri~
bals and scheduled castes and we
have not paid due attention to them.

So, I bring to your kind attention
the fact that fhe Government of India
should from now on attach more im-
portance to the tribal people to see
that they are satisfied. I ask, how
many of the tribals and the Scheduled
Caste People are in the administra-
tive services, such as the IAS, IFS
and the IPS. Probably very few.
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We have not given them English
education. We shifted to basic edu-
cation and ashram schools and kan-
yashram schools in the tribal areas,
and when they found that they were
‘not in a position to compare their
intellect or merit with the students
who had English education they
could not compete. So, we should
given them English education right
from the beginning. But we have
neglected it. Therefore, I submit be-
fore you that we should now attach
more importance to this aspect.

I now wish to bring to your kind
notice a very sordid thing. Many
hon. Members complained about the
procurement. There is new a tussle
between the Supply Department
employees and the officers of
the Food Corporation of India.
During my last speech here 1 said
that in the district of Balasore. six
million bags of foodgrains wcrth
Rs. 28 Imkhs vanished, and there is a
mild enquiry into it, and nobody has
been suspended or dismissed till
now. This does not speak weli ot
our administrative system. In Uttar
Pradesh, they are now making a list
of corrupt officers as to who should
be dispensed with. Why not the
Government of Orissa, now under
President’s rule, decide who are the
officers that are most compeient to
deliver the goods and who are the
officers who are the bottlenecks in
the acceleration of our socialist trans-
formation so that we can tell the
latter, “Get out of the country; we
do not want you.”?

SHRI C. M. SINHA (Mayurbhanj):
Mr. Deputy-Speaker, Sir, it is most
‘wnfortunate that President’s rule has
been enforced in Orissa when there
was a majority in the opposition
€amps.

Many points about Orissa, so far as
the budget of Orissa is concerned,
bhave been mentioned by many of the
mrevioug speakers. 1 shall only point
syt one fhing, and that is, about the
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provisions or the non-provision for
the scheduled areas in the State of
Orissa. From the lists, you will
kindly find that there is no provision
for the administration of the sche-
duled areas in Orissa. It is a known
fact that Orissa has got two scheduled .
districts, districts which have been
declared under the Constitution as
scheduled areas; two district and a
part of another district, have been
declared as scheduled areas. But
from the budget provisions, it will be
seen that there is no provision for the
administration of the scheduled aveas
though the Governor has special
powers for the administration of the
scheduled areas.

You will be surprised to know that
the condition in these scheduled areas
18 very precarious. So far as the
scheduled areas of the Mayurbhanj
district are concerned, there are many
villages in which the tribal peoplc
have abandoned their houses and
have gone in search of jobs elsewhere.
For the last two or three years, there
has been drought in that district, and
the mines, metals, and non-metals—
have closed down, and the oveople
have no employment there. As =a
result of this, there has been a wide-
spread uprooting of the tribal people
in the Mayurbhanj district. Apart
from fhat, there has been disposses-
sion, for nobody up till now has
though over, or nobody up till now
has been worried, over the huge un-
employmept of Adivasis in the dis-
trict. After the closure of the mines
which the Tatas had, about 15,000 to
20,000 persons were unemployed.

No relief was possible from any
quarters; nobody ever spoke for them
for any kind of relief. If the Gov-
ernment of India or the railway
authorities were kind enough to look
into this problem, probably those
unfortunate people would have tound
some em t. Theste mines had
been Jeased out to private owuen
who are not able to
from that ares Becwuse raffway !lci-
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litieg are not being mven, It s said
thet Box wagons cannot ply on that
route. But loaded Box wagons are
sent to different stations of that
area, they are being unloaded and
re-loaded with different materials.
The steel factories and the MMTC
want the Box wagons to ply in ihat
route. If that is allowed the mines
could be re-opened by the private
employers and thousands of people
can get employment in that area.

It is said that there is a difference
in the rates given by the MMTC for
iron ore.’ In Badampahar areas the
rate given by the MMTC is Rs. 3
less than the Bodvil area for the
mines which are situated in Mayur-
banj district. If the MMTC could
give equal facilities or equal conside-
ration these mines can be opcrated
and people can get employment.
Many things are being said about the
welfare of Adivasis and we often hear
of the facilities existing for the wel-
fare of Adviasis. Under the Presi-
dent's rule the welfare of Adivasis
can be considered and action can be
taken. In a school for Adivasi girls,
Class VIII was opened last year. Stu-
dents were there but no teacher was

provided till the last summer. It is
a pathetic state of affair.

It is a district which has been
declared as backward. But not a

single industry has come up there. It
was heard that a ferro-venadium
factory would be set up but nothing
has been done so far. It is said that
the Government of India are not
giving clearance; if that is so, the
needed clearance should be given.

The difficulty about food supply has
already been mentioned. A person
who wants to deal in wheat, et¢, has
to obtain a licence by depositing
Rs. 200; that is the procedure. It is
the same fee for the wholesaler and
the retailer. A wholesaler deals in
thousands of quintals; a_ retailer may
deal 1n just hall a quinjal or. one
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quintal; the deposit is the . ume
That is’ why people luwe nnt come
‘forward from the rural areas,. 23 they
are not able to give the deposits;
that is why licences are not issued in
the rural areas. There is widespreag
dnmculty m the supply of food. -

The Government have declared it as
their policy to take care of the wel-
fare of the tribal people. But the
proper administrative machinery is
not there to take care of them. After
independence, in this scheduled dis-
trict of Mayurbhanj, not a new single
irrigation project has come up.
There is a proposal to construct a
medium irrigation project on the
Khadkei for the last two or three
years. Though some officers have been
placed there, they are sitting idle.
They say that the clearance for the
project has not come from the Gov-
ernment of India. I suggest that if
they want to take care of the welfare
of the schedule tribes people, a sepa-
rate machinery like a special develop-
ment board should be created [or the
welfare of the adivasis. Otherwise,
there will be no improvement in their
condition.

SHRI BANAMALI PATNAIK
(Puri): Sir, I rise to support the
Orissa Budget and while doing so,
I mention a few points for the serious
consideration of the Finance Minister.
Looking at the budget, it is g very
meagre amount for any planned de-
velopment. The resources are very
little. Orissa is very much burdened
with a huge amount of loans for
which they have to pay an inte-
rest of Rs. 29.9 crores every year.
Out™of this, they have to pay Rs. 21
crores to the Government of India
alone. ' In addition, they have taken
a special loan from the Government
of India whih they have not been
able to clear. . Befare the Finance
Commission = was ' established, ihe
Hirakud Dam ‘project was taken wp
by the CWINC. The Minister of

.. Irrigation and Power, Dr: K. L. Rao;
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was then Superintending Engineer in
Hirakud Project. ' He knows it how-
an agreement was arrived at between
the Government of India and the Gov-
ernment of Orissa. After completion,
a portion of the loan will be taken
over by the Government of India.
On Hirakud Stage I, Rs. 82.8 trores
have been spent and we have been
paying interest on it. By the end of
the century. I think the interest
would have amounted to double the
Jprincipal.

In the agreement containing hnan-
cial arrangements between the Cen-
#re and the State in respect of Hira-

kud, it was clearly laid down ax
follows.

“The enfire financial prospecis ot
the projé®t should be finally re-
viewed about 5 years afler its
completion, when the question of
any financial assistance from the
Centre whether in the shape of an
outright grant or a concession in the
rate of interest on a part of the
capital or otherwise, should be dealt
in the light of the allocation of
revenue resources between the
Centre and the Provinces under the
new Constitution, the financial rela-
tiong between the Centre and the
Orissa Government at the time and
other relevant considerations.”

This provisional agreement has not
been taken into consideration at al.
The Government of India decided
that the cost of Hirakud Dam will be
allocated® as folows. Flood control
33.4 per cent, irrigation 30.3 per cent
and power 333 per cent. According
to that the flood control amount
should be debited to the Government
of India from the relief aid. But il
hag not been debited so far and the
Government of Orissa is paying in-
terest of that also. So unlesg Orissa’s
case is considered sympathetically,
this heavy burden of interest on loans
will crush the State.

Shri Raj Bahadur and his prede-
cessoy, Dr. V. K. R. V. Rao, who
was in charge of Shipping and Trans-
poart are sitting here, Both of them
know 'more about Paradip port.
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Paradip port was taken up by the
Government of Orissa under miscel-
laneous loans. They incurred » luoan
of Rs. 15.69 crores. A part of the Ex-
press highway, a transport system to
the Paradip was taken over by the
Government of India, the liabilityv of
both these loans and interest have
fallen on the Government of Orissa.
After the Government of India have
taken over the assets it is in the fitness
of things that they should pay back
the loans as also the interests accruing
on these loans. Otherwise, the entire
burden will have to be borne bv the
State Government and they cannot

find resources to take up other deve-
lopment projects.

Simitarly, after the Paradip port
came into being the State Government
constructed a highway of 143 km con-
necting Paradip with the hinterland.
Only last year 73 km. of that highway
has been declared a natjonal high-
way. After its declaration as na-
tional highway the State Government
cannot impose any toll. So, they
cannot get any revenue from the ex-
press highways. During the heavy
floods the railway line is cut off and
the transport system does not work.
So, you can appreciate the justifica~
tion for an express highways. In
order to keep up the export commit-
ment, Paradip port must be connected
by road transport for carrying ore to

» the port. The Government of Orissa

have incurred a heavy expenditue of
over Rs. 15 crores out of their re-
venue account for this project. 1
would request that this entire high-~
way should be taken over by the

Government of 1India and the
expenditure incurred as also
the interest on the loan re-
couped to the State Government.

Now they have taken up only 73 km
as national highways. I would say that
the entire road must be taken up as
national highways and the mainte-
nance and upkeep of that should be
the responsibility of the Government
of India 'go that the port is properly
connected and there is no difficulty
in the transport to the port. It will
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also help the Ornssa Government
to divert their resources to develop-
mental activities

If you look at the Plan allocation
in the budget 1t 1s only Rs 3737
crores whereas the Interest charges
alone come to about Rs 29 crores
What 1s left behind 1s a very small
amount Further, land revenue was
abolished a few years ago  There
was a proposal to have a graded sys-
tem of taxation and the Government
of Orissa requested Dr B N Gangul,
the then Vice-Chancellor of the Dell
University and a prominent econo-
miast to prepare a scheme so that the
graded system of taxation could be
introduced Now, of course, the
K N Raj Committer has said that
the agricultural sector can be taxed
There 1s a draft Bill prepared by the
Government of Orissa on the sub-
ject Of course, during Presidents
Rule it may be very difficult to 1m-
pose a very unpopular measure of
taxation Even when the land 1e-
venue was m existence even though
the normal assessment was Rs 9
crores every year the collection was
only Rs 3 to 4 crores or so because
there was remission of revenue al-
most every vear because of either
drought or flood

I would suggest that thc land re-
venue or tax should be graded in
such a manner that those who hold
below the basic holdings do not pay
and only those who have land above
the basic holding have to pay land
tax Unless some source 1s there
for the State to collect taxes 1t wiil
be very difficult for the State to main-
tain the admunistration, not to speak
of taking up further development
projects Moreover, 40 per cent of
the population are tribals and people
belonging to Scheduled Castes and
Tribes They have no purchasing
capacity or paying capaaty So, we
cannot raise any resources from them.

Omssa cannot be compared with

other States In Ormsa even the land-
ed ariglocracy did not exist, A few
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minutes back the Mahargja of Kala-
hand: was speaking about land re-
forms If there is any excess land
it 15 only with these Rajas Whatever
lard 13 seen beyond hig palace belongs
to the Maharaja and to nobody else
Before freedom we were speaking of
the colonial rule of the Britishers
But these Rajas perpetuated colonial
rule They did not allow anybody to
be even educated

I would Lke to tell you a very
interesting story The Maharaja was
educated,in the Revenshah College
When his father was the ruler, he
found that one of his teachers who
had passed matriculation was bnl-
hant He sent him for teachers’ train-
mng He stood first m Bihar and
Orissa because then Orissa was part
of Bihar The old Maharaja thought
‘Ramaswami 15 a very brilliant boy
who has stood first in Bihar and

Orissa  let him continue his study
for mmtermediate So he sent hum
to the college ‘The young Maha-
rajn also studied in the same
collecge While the Maharaja had
three tutors Ramaswam had none
When the result came while

Ramaswami passed in the first divi-
sion the Maharaja passed in the thurd
division The Maharaja sent him to
the Patna College Ramaswaml con-
tinued his studies took up Englsh
honours as his subject and was
second 1n the Umversity Then he
studied for BEd, and MEd and

all throughout he obtained first
class Afte; the completion of his
MEd he was appomnted mn the

Educationa}] Department When the
tather of the Maharaja died and
he succeeded to the throne, Shn
P K Deo appointed him as the Palace
Superintendent, from education he
was shifted gs Palace Superintendent
Then again, when the state was mer-
ged the Chief Executive Admimstra-
tor throught that a person who
has got first class consistently in
his academic career woui¢ know
ali ihfrigues S0 he «ad shit-
ed fronr the post of Palace Superin-
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tendent and appointed as non-
gozetted tehgildar. Fortunately or
unfortunately, he was my senior in
the college and he knew me well.
He wrote to me a letter saying “I
want to be a teacher and you know
whatever treatment I got from Kala-
bandi, I am not getting from the
Muharaja of Orissa also” I
wrote to the then Education Minis-
ter, Shri Lingaraj Misra, and he im-
mediately appointed him a lecturer.
Then he went to the Government of
India as Deputy Education Adviser
and retired as Deputy Secretary,
Education. Then, he decided that he
would never go to Kalahandi even
after the merger.

15 hrs.

Everybody knows how they were
treating the educated people. The
present Vice Chancellor of Sambalpur
University, Dr. Bhubaneshwar Behera,
was a very brilliant student, but
the Maharaja never allowed him to
prosper his State. This is the woy
they were treating and they are saying
that we are in the colonia)] rule now!
They never allowed educated people
to enter their States,

Sir, Orissa has a heavy burden of
backward areas and half the area
has been imposed on the other areas.
Their entire development programme
has been imposed on the State, Be-
fore the merger of the State, there
was only one High School in Kala-
handi State and a few primary
schools. Today, after the merger of
States, after the States have been
integrated into the national life, there
are sixty High Schools and there is
a primary school in every village.
Where from does the revenue come
for all this? They forget what has
come about to national life.  They
are thinking in a different way. He
is not here and it is no use telling all
these things. :

SHR] MADHU LIMAYE: I will
convey it {0 him,
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SHR] BANAMALI PATNAIK:
Many things have been told about the
tribal population. May 1 point ou:
to the Hon. Minister that even in the
education budget here only rupees
four crores have been provided.
These additional four crores of rupees
will be spent for additional dearness
allowance and increased salaries.
Additional dearness allowance is a
problem which many States cannot
face. Once as a a result of the Pay
Commuission’'s report, there is increase
in the Centre, the States are bound
to increase the D.A. of their em-
ployees. The Orissa Government is
paying dearness allowance at Central
rates. They have no resources. How
can they manage? In the tribal areas,
i{here are schools where there are
only three students with four tea-
chers. We have to provide for that.
Parents had to be paid to send their
children to schools. That has been
withdrawn, because there are no re-
sources. Children hag to be paid be-
cause they have to stay in hostels, but
there is no money.

In the district of Koraput, with a
population of nineteen lakhs, there
are only forty High Schools, but in
the Balasore district, with a popu-
lation of thirteen lakhs, there are
three hundred High Schools. Car you
conceive of it? This kind of disparity
cannot continue for long. So, whe-
ther it is the Planning Commission o
the Finance Commission, it is their
duty to see that the entire area comes
on par; otherwise planning and de-
velopment have no meaning. From
that point of view, we have to see
how our resources are mobilised and
how assistance has to be given. Un-
less the Centre comes to our rescue

it is not possible to develop the
State.

wt we fosd (aiwr): qumRs
g, IhEr ¥ frelww & ak ¥ Wy
oft & Ay & ol oY A

W O A @ e e o
TTETT & o o S
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war | Wfew R e @ fe v
) T froter 1 wrow
wE e w1 R Wi wwan
W St W TR X e
2w Fora wrielY AT g, W Y g
A § 6 TOTT BT SET, ATy
Wi @ AT ¥ W A W) W
afft sfrag A Rwar @ af §,
Afew ag FWAG WA 5 3o @
T GEY 9 A SEAEE A oy
§I 3T W A T A A F
fordr W gz wfw w5 T
gy wgaw o {9 g W
qE FH-EY 3 A% 2, sfafzad
% 7 §, 4fe 3o A TgN Afed
1 oo gwt ¥ fomm & for =W
8 &1¢ woA fead | & Sfwr wr
ot { F1FET AAT FTEAT AT ALY
@t T A v
IEAT T+ ATARY F AT AT TEY &Y
o |

% AT Aee & wgwa g fF
Sy T wOETT T, a8 W o
famuit wie wriafer e g ol 9=
¥ afer Wy ¥ TR 9 ¥ A &
feafy o8 & 5 IEWT 9T FT A9 &
whg—FfaE # H—ad" Ty 3w
wr § 1 e wmeAr w1 oo
vt wrwel AT & 99 ¥ wEr ag
fagre & ot suren e M@ 1 oo
N wafe wwet Ifer ¥ oarf
SR U S
grr Tew @ 1 P @ o &
FOw IA MY W § 1 A o
o I A feufr & feeem of wt
w0

oFT A% & T wwEeE ¥, o
7 90,000 ¥ Wt s o ¥
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wax fo s § ¥ww g,000 hwr
e focgh AT fr s v X
firad wvr v § 1+ T ¥ TUw
¥ 22,000 ¥ v wiow 3w § Sfee
ot & fezt oY awT Faw 900 ¥ )
T oww d fR e X ¥ s
R o gar-agraae & 9|
& 0 1w 3% sfEETET 1 Aa
¢ 1971-72 ¥ Sy oWy ¥ ¥ a1fE
& @9 s2 fedhmy wffamgmr W
wldwre  fsar T, Tgr I A
gfeeer & 5 festary &1 1 =W &
faar 7 ar gt A Fv & 9w &
AR]T I F ao € awar
Afew o1 qurw ¥y ofew F S
1 000 T9 & WY wies o fear
Wgﬂmﬁqﬁ*ﬂﬂ']ﬂ*ﬁl
TA7E T WY FAAT A I A AT
T A Rer mr g

gz g veAT Aifen fF 99
9 WEE & 38 whw  gfoaw
AT i 21w o aw
T ¥ IEATY vF FfAw A
arfaw qT # A8 @wA fzar =5
Tregafa w8 Ay 7T faam, & A
T ¥ 98 T IEWT ¥ AT F A
wg fear | W ARET AfesT ARy
FT TEAT TAT T IAT 97 W FEA
q% vl & femn @ A1 SR A
¥ 4% AATg ] F1 FE wAHT 70
a1 fF 9@ ¥ TrgEfa e s
& feqr oy | Afew v oft o W=y
TR A W= T & IR F I
feeft # g w1, AEIAET gEAA
#, Q7 foar &, F7 ¥ § w7 IW AT
ag ifgew g e & e o aw 9dfar
¥y g &, aw aw ag @
¥ ¥ ofe & frere Wi farerer
W #qorre At 8 w1 A
¥ fog A WX SO T W |
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Itar A Todtfe sorEET &g
MR T @ Y | wwar ¥
T € wr -y qemE
¥rT Ygaw  Aw——Afww, o aw
¥R A 9 W@ & fr 3w v ¥ oart
R wT GAT | AT 1T AR BT AT
G wf &, g7 & ard § oy NNy I 9-
Tt faemt arfeo

az St TR a2, gt
wfeadY gt ¥ e & ot 39 1) feafi
¥ 27 T wm +fy que, gfw
qar w7 ifs famvw &1 @ wvc &)
&fww wx wfn fearor 37w ==t
& fo w1 e, & w4y 77 O g
t 5 owa ¥ wfas s framet
A 39 F T ®7 qwEer frar 7w
T FRT 9T § #rF yafaaEy
W€ & AT U 9 g, WA W1 E AT A
T 00T FwT § oA e fwq
Ay w1 raifr wr wifas fegfa
% fawsrew wr mar &

w7 7T Ay IAAT F AT F
w15 AF 929, A & &1 7g¥ ¥gw fw
ILAT F UARTATHT IT G & 5 ww
aeT f6v 7 2, A & Foer qord
g 1 fg 7 o gy fagi
€T § et &1 A fear @, W
I5 7 ¥ oF-0F FY g A gl &
fag sfar &1 wadtfa wr qero
TR ) 99 & fawr IEaT WY gafy
S D awt @ (vwewm) wg e
W faa? | @ wE g M
faary ar = fr g &feq v R AT &
wfer qraT aga et g, St g A
qw F IEAT FT AT 7B FL R

o ¥ & ag wger ygov g fe
AT TIE O, 91 W WX

SRAVANA 4, 1885 (SAKA)

W74 250

firer & o & matew farg o g maY
q—wRm w7 wEaEe wr faer
frer-frsmr §—aw T W
feafr 3 #7 firdt WY fomgrart
yer gE gar & 1 ¥ f5v qF W
qrErT ¥ wgor wew g I qfE e
w7 N FArx gr, safET wF A
XU qra wEAT ¥ ag faar s w
adl qa ¥ faq, a1 T@ SR WF
A wrae F fRg, F7 @99 &,
qg F7ACarfeT | AT IAMA ¥ FIA-
/I w oFAT gl Aer @ 7 ey
QYTAT 7 IIHET T KT qTHET AT
¥ B3 T T A7 A7 & 0F g0 &t
F Iq A F 77 &Y INET ¥ 5eA F°Y
FITATAT FA07 | (W) TH AT
FETICEA AT AR § 1 AW AW
T w144, 67 WY a7 47 g | "
= Sy w1 3Ar $F f1ar s,
ATgAA WA

MR DEPUTY-SPEAKER. There
are six more speakers from the Con-
gress party I am told by the Chief
Whip that they have mutually agreed
to take only five minutes each Thev
can, therefore, make only certain
submissions and suggestions,

SHRI GIRIDHAR GOMANGO
(Koraput) Sir, ] rise to support the
Demands far Grants in respect of the
Budget for the State of Orissa fo
1973-74 1 thought I would get moare
time Anyway, within flve mnutee
I will submut some of the problems
which are being faced there oday.
I will confine myself only to two or
three problems.

At first, there 15 the difference
between the plains and the il and



281 BUKI(Orissa)

[Shr1 Giridhar Gomango]

tribal areas. Due to the negeligence
of the developmental administration,
the socio-economic development of
the hill and tribal areas remains in
a backward stage. The backward
area dewelopment schemes are yet to
be implemented in Orissa. Here, the
Government of Onissa have sanction-
ed a scheme for advance action for
special area development programme,
they have given Rs. 1.04 lakhs. This
15 a new scheme and I think that
this amount 1s insufficient for deve-
lopment There are so many areas
which are called ‘pocket areas’ still,
which are m the stage of pre-deve-
lopment. It would have been better
for the development of these back-
ward areas if they had sanctioned
something between Rs. 5 and 10
crores, There are about 3,000 sq
miles to be connected. I mean to say
main roads which are connecting the
State Capital to the District Head-
quarters and which we call all-
weather roads, they are really fair-
weather roads. Our people who use
the roadgs live in the interior part of
the State and their villages have not
yet been connected with the market
places and though the Government
of India have sanctioned money,
most of the money has been sent on
the big roads and not on the artery
roads that connect the villages. The
development programmes, the wvoli-
cies of the District Planning and dis-
tribution of money within the State—
we are all talking about these.
But there is great discriminaton in
the development within the State it-
self. You will be surprised that
there are many neglected areas which
are yet to be seen by the people and
I will submit to you that in the
Koraput District in the Bonda Hill
which is 3500 feet high, the people
there, 1 am ashamed to say, are in
sub-human condition in education,
and employment. They are exploited
most. By exploitation I mean the
exploitation of natural resources.
On the scheme for advance action in
education they have spent Rs. 1.96
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lakhs They opened a few Ashram
schools in tribal areas. These will
not solve our problem. More and
more schools in towns should be
opened and tribal students should be
given stipends, Otherwise the tribal
students can not get a modern out-
look for lack of opportunity to ex-
change their views with others. So,
my humble submission to the Cen-
tral Government and Government of
Orissa is that they should open more
and more hostels in the State Cap:tal
and the District headquarters where
there are good high schoolg and
colleges

Lastly, the Scheduled Castes and
the Scheduled Tribes Commissioner’s
report has said that the develop-
ment of irrigation in the tribal areas
ig less than 1 per cent and that it will
be increased to 3 per cent m the Fifth
Five Year Plan. In my Mistrict there
are so many irrigation projects—
major, medium and minor. One pro-
ject which is in my constituency took
10 years for investigation and is yet
to be implemented. They have in-
formed me that they will include it
in the Fifth Plan. I do not know its
exact position. I hope they will in-
clude it in the Fifth Plan. It will
help the people of the backward
areas.

1 have a lot of points to say but
as my time is short, I cannot mention
them. I conclude with the request
that within the short time, the Go-
vernment should do something for
Orissa

*SHRI S. D. SOMASUNDARAM
(Thanjavur): Mr. Deputy-Speaker,
Sir, we are discussing today the bud-
get for Orissa for the year 1973-74.
For the past two days the House
has been discussing the budgets of
other States. It is not with sny
feeling of happiness that the House
discusses the budgets of the States
for it is the State Legislatures which
ought to discuss such matters, When
you see the phenamenon of the Par-
liament taking over the domain of the
State Legislatures of more than three

*The original speech was delivered in Tamil: .
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feeling that all is not well with our
democracy. It cannot be the con-
tenition of anyone that this is the
way to preserve and foster democ-
racy in a country.

Sir, I would briefly refer to the
circumstances under which Presi-
dent’s Rule has been imposcd on the
unfortunate State of Orissa. The
‘Chief Minister of Orissa finding her-
self in a minority in the State As-
sembly submitted her resignation
to the Governor of the State ard at
the same time recommended the
dissolution of the State Assembly
The Governor with great alacrity
accepted the recommendation of the
outgoing Chief Minister and quickly
recommended President’s Rule for the
State. The Governor did not think
it it to find out whether any alter-
native Government could be formed
by the opposition parties which
claimed to command the majority in
the State Assembly. It is unfortu-
nate that the Governor should have
acted in the interests of the ruling
Congress party ignoring the welfare
‘of the people of the State. This kind
of politics has got to be deplored.
Apprehension arises in the minds
of people of the country as to
whether the country is moving on
the path of democracy or has taken
the opposite direction, There can
be no doubt that if this ten-
dency continues to our country
it wil bode il to democracy and
indeed to the existence of this
country,

8ir, it is not new that the Congress
party imposes President’s rule on the
‘States whenever the interests of that
party are to be served. For instance,
in the composite Madras State the
‘Congress party which had a strength
of 138 MLAs in an Assembly of 350
‘MLAs was called upon by the Go-
vernor to from the Government.
This happened as early as in 1952
The Governor was fully aware of
the Congress party did not have
mujority and yet since he had to
support the interests of the Congress
Party he decided to call the Con-
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gress party to form the Govern.
ment. This only shows that Gov-

ernors are made use of by the Con-
gress party to further the interests
of that party, It is no wonder there-
fore that more and more States are
ccming under the President's rule.

Sir, the people of a country wa4t
a Government to look after their well
being. The Government is for ‘he
people and not people for Govern-
ment. The political parties are 1o
work for the betterment of the peo-
ple: the people are not meant for the
political parties. It is the interest
of the people that should receive the
prime consideration and it should be
placed prior to the interest of the
political parties. In fact. in anv nr-
ganised society the political parties
take their birth so that the interests
of the people might be looked after.

Sir, the political parties come 0
power by promising the welfare of
the people and it will be indeed a
tragedy if after coming to power the
parties in power fail to redeem the
pledges given to the people.
Democracy will be doomed if the

political parties place their party
interests over the interests of the
people.

Sir, as I said earlier it is unfor-
tunate that there is no assembly in
Orissa to discuss the budget of the
State and get remedies to the various
problems that are confronting the
State. Many members who have
participated in this discussion have
brought out in detail the backward-
ness of the State of Orissa. Agri-
cultural development is at a very
slow pace and there are no adequate
irrigation facilities for proper and ex-
tensive cultivation in the State of
Orissa. Compared to other States
the number of tubewells and pumps
sets is negligible. 1In the fleld of
education neither there has been any
progress. In fact, the hon. member
of Orissa have pointed out that there
are inadequate number of schools
and even in the existing schools the
number of teathers is not suffient.
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Sir, Orissa 15 a land of adivasis as
well. The conditions of adivasis have

remained the same and thewr lot 1c
indeed pitiable,

Sir, the time has come that there
should be a 1epresentative Govern-
ment of the people which 15 fully
alive to the needs and hops of the
people and has the necessary enthu-
siasm to discharge duties towards the
people Such a Government 1s po-s-
sible only if the elections are held at
an early date and the pohtical paitie,
gwve up thewr self interest and come
forward to serve the interests pf the
people  With these words I conclude

SHRI DEVENDRA SATPATHY
(Dhenkanal) Some three years back
1 read an article entitled—Madhu,
the Man—written by Mas Madhu
Limaye I had not scen him Fiom
that artile I had some impression
about him, hut today I have a diff-
ercnt opmnion about him I am con-
vme d that he 15 the least knowled
gable person about the history of the
politcal movement of Orissa

It needs no mention at all that
Orissa 1» a rnich State 1nhabited by
very poor people The per capita
Income 15 very low, I think 1t 15 the
Jowest there 75 per cent of the
people live  below  poverty.line
Flood, drought and cyclone and ail
the natural calamities have been fre-
quent visitors to this State I nced
not mention these things within the
short period that I have But 1
must go into the history of Orissa
during the last quarter century.

I was told by the late Raja of
Dhenkanal who had signed the inst-
rument of accession before Shr1 Sar-
dar Patel that he was travelling by
the side of another young Maharaja
of Orissa, and the Raja of Dhenkanal
told me that, that Maharaja tried to
Jump from the frain twice, nd he
told me about Mr P, K. Deo....

SHRI P K DEO: It is false
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SHRI DEVENDRA BATPATRY:
He tried to jump fram the train twice
and the Raja of Dhenkanal had tried
to rescue him,

AN HON MEMBER: Why did he
try to jump?

SHRI DEVENDRA SATPATHY.

Because they had signed the instru-
ment of accession

That Maharaja 1s now telling us
that Orissa hag been under colonial
rule The reaction which was creat-
ed 1n the minds of the rajas gavc
115e to the State political party called
the (fanatantra Parishad From that
day, the reactionary forces started
organmising themselves, and some of
us in the Congress tried to compro-
mise with them, but ultimately we
have failed

MR DEPUTY-SPEAKER he
goes into all this history, how can
he conclude 1in five minutes?

SHRI DEVENDRA SATPATHY
1 am telling you the reasons

MR DEPUTY-SPEAKER 1 am
ponting out hte time-imit He hud
agreed to speak within five minutes

SHRI DEVENDRA SATPATHY
I am trying to cooverate with you
In case I cannot co-operate, T request
you to kindly to cooperate with me

SHRI P K DEO I submut that
Mr Nandip: Siatpathy may be asked
to be relevant to the poimnt, I beg
your pardon, Shri Devendra Satpathy
may be asked to be relevant to the
point

wtay femd =W R o
vr fargr wve wrad fegd s faaT
25 @yt ¥ E fead wm fem
w1* wod fead wr fear © .
SHR! DEVENDRA SATPATHY:

1 did not mention the party, byt 1
only referred to reactionary {orces,
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ot vy ford  ew w1 WA @
e T 9E womA § )

SHRI DEVENDRA SATPATHY
They have been dominating Orissa
for the last 25 years. Today, the
condition of the poor people that we
see is the result of that rule of 25
years or rather misrule of the re-
actionary forces.

The Maharaja of Kalahandi whe i-
here, whenever he speaks here 'n
Orissa, always makes a political
speech, and he aitributes many things
to our party.

SHRI P. K. DEO: On a point of
order. The Maharajis dead. He ha.
gone to the dust-bin of Indian history.
Shri P. K Deo is still living, T ™a
wants to refer to me, let him eall
me P K. Deo.

MR. DEPUTY-SPEAKER: Will
the hon., Member correct himself -“nd
call him Mr P. K. Deo or Shri @, K
Deo?

SHRI DEVENDRA SATPATHY:
Yes, I am thankful to you Shri
P. K. Deo has been all the time cri-
tical of the Prime Minister in his
speeches. This is a picture which
shows how with the help of the
Prime Minister, Shrimati Indra
Gandhi, Shri Deo has come to Parlia-
ment securing votes. This is a pic-
ture in which Shri P K. Deo is mov-
ing along with the Prime Minister
with the Swatantra Party flag and
Rajaji's photo at the top. This was
printed to misguide the people.

You
nther

MR. DEPUTY-SPEAKER:
can send it to the Library;
members can see.

SHRI DEVENDRA SATPATHY:
This iz how some degenerate politi-
cians have behaved and this iz why
there is poverty in Orissa.

1105 L8—9,
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o W femT . Suaw gy,
ag R TE wEAr i@ | T A q4g
veg ATH AAT oWifgd

SHRI DEVENDRA SATPATHY: I
will not go into the details of the
projects and other things within the
five minuteg allotted to me.

MR DEPUTY-SPEAKER: You
had better withdraw that picture I
thmk it 1s creating more interest than
your speech, For fhe time being,
take it back. Nobody is listening to
you. You are diverting all the in-
terest from yourself to the picture.

SHRI DEVENDRA SATPATHY:
Because Orissa is under President’s
rule, people really expect something
very much. It is good that the Min-
istry of Agriculture has been doing
a lot of things, taking a lot of inte-
rest in the development of agricul-
ture 1n Orissa. I want to point out
to the Minister that the employees of
the Food Corporation of India there
have gone on strike. I talked to him
yesterday., The entire staff in the
eastern zone have gone on strike and
many centres are remaining vacant
at this time. If some scttlement fs
not arrived at, it will ereate a difi-
cult situation for the State,

To bring Orissa up to the level of
other States, something more has to
be done With the money being al-
lotted to Orissa, the State cannot
develop because for the last many
many years there has been progres-
sive negligence of the development
of Orissa.

I had gone to Shri P. K. Deo’s
constituency in 1966 when there was
drought and famine there. I was
there for about a month; we were
working in the Bharat Sevak Samaj
to help the people. If people from
Dclhi see those people in that area,
11 will be impossible for them to be-
lieve that they are human beings,
All the same, Shri Deo has been the

- 3 .
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Raja there and he has been gelting
votes (Interruptions). Whether we
call him a Raja or not, he is known
as Raja in his constituency.

The students of the Medical Col-
dge in Orissa approached some of
as. They want that the number of
seats in the medical colleges should
not be reduced. They have demand-
ed 100 seats. Now that we need more
doctors, and the boys are not gett-
ing seats in other colleges in the
country, there should not be any cut
in the number of seatg in the Medical
College.

MR. DEPUTY-SPEAKER: Your
time is up.

SHRI DEVENDRA SATPATHY:
1 wag prepared for a long speech.

Sir, industrialisation in Orissa is
very necessary. For the last three
or four years, there has been only
one industry. When Mr P K Deo’s
party was ruling there, during the
period of about four years, there
was only one industry and that was
the Coca Cola industry. Now, about
10 industries hayve been given the
letters of intent. In 1970 and 1971,
letters of intent huve been jssuel.
But nothing has come up yet So, I
request the Mimisier to kindly look
anto this

There is just one more point You
know the kendu leaf enquiry 1s go-
g on in Orissa. 1 was told, and to
some extent 1t 15 true, that the officers
are not co-operating in the enguiry.
They are not supplying the informa-
tion and the files and all that. Dur-
g the President’s rule, if the Go-
vernment of India does not become
alert about it and it does not see
that these things do not happen, then
the whole thing will be defeated. I
request the Mimister over here to
inform the Home Ministry to kindly
see that these things do not happen
and that all the materials are supp-
lied by the officers,
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MR. DEPUTY-SPEAKER: It is for
the enquiry commission to see to it

SHRI DEVENDRA SATPATHY:
That is what I want to inform the
Minister. With these words, I sup-
port the Demands for Grants.

SHRI R. V. BADE (Khargone):
The pictare showing the Maheraja
with the Prime Minister ghould be
placed on the Table.

MR. DEPUTY-SPEAKER: The
Table cannot be used for any of these
things I have advised him that he
could send it over to the Library.
Members can go and see it in the
Library.

SHRI MADHU LIMAYE: The pre-
sent Prime Minister’s coalition with
the Maharajah— it is very interest-
ing.

MR DPPUTY-SPEAKER. Order,

please Shri A. C Das

o gafy aT@ AR (W)
TMAR WER  WT ;W TEAT R
vHITHAY FI, AT W a3 9V TR |
&R v faw qr w9 &1 uEAr 4Y )
afew gfr oawet 7@ 8, sefao gx
NI A G ey ay g1 AT w
¥ gaar aer awe T F1 WA )
T TE & (wg wius awg &7 war
@ 7 uF feurdae o7 @@ &1 gl
€ sic ox oAwm 3T Er ¥y fafew
THETHT F] TR H AWA @ g
4 1 & wwewr g 5 ogAr W @y
a7 I R R

o wa § 5 sder o fasgw
frwer gam wiw &, fors 2/ 5 wvamdy
gfom sk sfeanty § 1 ©o oo ¥
ghaat ik sfearfedy & s
¥ fag w07 T FOT @ W
¥ 1 g vt worey Y & xw 38 & Sofro
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sqE T, e Ty @ W
HAwTgr wY areng & SdEy oAy
ar fox gfwei o wifearfaqt s
a1 weqror gon ! & femiw fafwet
ggs ¥ w9 FeW f§ ase
# &7 dar @r T g, 9 oW A g,
i A S9 &1 3™ |

W wAa § 5 s §
g WX wgwmm w3 oF fo &Y
AW A F—IT T AFTT AW VAT
8 1 g qar 4R TG g AN 8,
A =y T owEe TR
wAFT G AT §, qifE @AW owr
wRE A AZEAAT GGAE S owd ?
FrEOT,  FAON W AvEar Afaar
¥ arg mt &, AT oW A § agfA
w0 A& I500 W § 1 VA wraae
Ak Wwgr gww A ¥ foey
wraaz F fro anft ooft 97 & Sead
Ty ag g, Hfww Az oA A R fF oA
THFRE FA A% GH IO | AT
Fm qewre 38W Y wafa ey
Tl §, A qg FTS-HIA  ATAAEH
Ft wfr § ol g FE w0 gue
F7 |

A, M AW e
# W1 was3 A1g Ak &, I ¥ 7fvom-
WET AF =@ Aredy e ¥ g oad
& @ga & g w7 T @ A agA
Y@ G AT § 1 T qF TAHA
¢ waTee faer § B 3=y 97 v &m
oy mai & 45 gn & sl § 7 A1
AT o7 AITE W T AER F qW
agl ogw w% § ) fo Tew § gmw
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dewr o g ¥ agt ¥ SF R
5 w1 faw w0

e foprd F A & oy gamy
wavEwe fafa & qm gwr, w® W
o § Wt W ¥ ®q A
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g weRt ¥ W & 3w fewre
T qHYT T E |
SHRI KUMAR MAJHI (Keonjhar)

Sir, I nse to support the Orissa
Budget At the same time, ] am sur-
prised how this little amount can
meet the present situation in the
State The State has been visited by
cyclone drought and flood. It 1
unfortunate that in my district of
Keonjhar—I said 1it, i1n the Consulta-
tive Commuttee for Ornssa that large
scale starvation deaths are taking
place in Udaipur panchayat, Bhapir
and Juyangpir My information 18
that no effective measures have been
taken in that area I am also sur-
prised that though the foundation
stone was laid by the then Revenue
and Irrigation Minister Shn Bry
Mohan Mohanty for the Ananipur
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Barrage—! premided over that func-
tion but uptil now the project has not
been implemented

BHRI P K DEO 'That was the
second foundation stone The orgi-
nal foundation stone was lad by the
Swatantra Minister

SHR] KUMAR MAJHI This has
not been implemented because of
some controversy among the techm-
cians engineers and the CWPC Last
yvear, Mr Shahnawaz Khan, the then
Steel Minister, laad the foundation
stone at Malangtali and Sukhinda
for a mickel plant but i1t has not been
mmplemented When I wrote to Mr
Kumaramangalam about 1t I 1eceived
a lettex from him saying “Nothing
doing immediately” I also wrote to
the Raillway Mimster” Shm L N
Mishia for the construction of the
Jakhapura-Banspam railway  line
He has also wiitten to me saying,
nothing domg 1mmedately I
should hke to know from the Minis-
ters whv the progressg 1s so slow m
my State I should say something
about the seven member leader of
the Swatantia Party, the Maharaja
of Kalahandi Shr1i P K Deo In
the last week of May he was 1n
Keonjhar district and he held seven
o1 eight meetings At that time a
large number of starvation dcaths
took place m my district

SHRI P K DEO But the Mimus-
ter docs not admit starvation deaths

SHRI KUMAR MAJHI When he
came there so many starving peeple
met Shri P K Deo and requested
him to wvisit some of the areas But
he did not go to the areas In Keonj-
har which 1s mv district headquarter,
he held a meeting He found that
only five or seven people attended
it So, he told the starving people
¢ cannot visit your area because
you did not come to my meeting”
He had gone to Keonihar with the
mala fide intention He had coliected
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fabout Rs. 65,000 from the mine
‘owners contractors and businessmen.
When this is the attitude of the
leader of the Swatantra Party, how
can we expect our State and the
tribal area there to improve? In
1966 when there was drought in
Kalahandi district 1 went there for
relief work and worked for four
months serving the people, But Iam
sorry to say that when I came to
my district, even though starvalion
deaths were taking place, he was
collecting money {rom the people.

In the end, I would request Gov-
ernment to expedile the work on the
Anantapur Barrage, Malantodi Iron
Ore project and Sukinda Nickel
Plant project.

SHRI ARJUN SETHI (Bhadrak):
Sir, at the outset I would like to
pin-point some of the problems of my
State, particularly the problems of
my constituency. at the short time at
my disposal. As several hon. Mem-
bers have correotedly stated, unfor-
tunately Orissa is one of the States of
the Indian Union where people are
living below the poverty line. The
average per cupita monthly expendi-
ture in the rural areas in Orissa is
Rs. 22.60 as compared with the all
India average of Rs. 4457. This
shows the gravity of the problem m
Ori~sa. This problem is accentuated
by the dependence of the people on
agriculture. In Orissa 76 per cent of
th~ neople depend on agriculture and
agrirulture in Orissa depends mostly
on ‘he vagaries of the monsoon.

There is no vear in which there is
no flcod, drought or cyclone in Orissa.
To control the vagaries of monsoon
the State Government of Orissa has
suhmitted a nwoher of proposals re-
garding construction of dams but no
concrete steps have been taken to
ev-od‘te these nroircts. I only men-
tion one project. the Anandpur Bar-
rare Project, referred to by myv hon.
‘friend, Shri Kvmar Majhi. Four to

" six months back the Planning Com-
-mivsion and the CWPC accepted and
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tleared the project for implementa-
tion. But I am very much distressed
to know that, though this project has
been accepted and cleared, it is still
under the examination of the CWPC.
I do not know what kind of clear-
ance they have given to this project
when they are still examining it. I
am  told, there is some controversy
about the design flood discharge
which is under examination in the
Hydrology Directorate. Although
this project has been cleared loug
ago, again they are examining the
project, this shows utter callousness
on the part of the department. That
means, they do not want the exetu-

tion of the project immediately.
That is why there is so much of
delay.

1 am told there is some kind of
wrong data about the maximum
flood discharge which they have
accepted and that is why they are
going to cxamine it again. Someone
in the rank of Superintending Engi-
neer told me that this delay has
been created unnecessarily because
the maximum design flood discharge
for Salandi spillway is 2,06 lakh
cusecs and moderated flood discharge
fc 1.50 lakh cusees, while that of
Bidyadharpur Barrage is 1.15 lakh
cusecs, which is about 76 per cent.
When CWPC accepted 6.75 lakh
cusecs a: design flood discharge for
Anandapur Barrage, after a series of
correspondence for acceptance of the
Barrage Report without consideration
for Bhimkund, it is not known huw
they are again considering 9.5 lakh
cusecs for the same barrage at pre-
sent. Therefore when Orissa is in the
grip of flood, cyclone and drought, I
request the hon. Minister, Shri
Ganesh and also the Irrigation Minis-
ter, Dr. K. L. Rao, that they should
expedite this project immediately so
that they can control up to some
extent the floods in the River Bai-~
tarni and irrigate nearabout 2.5 lakh
acres of land in Balasore Distriet and
also some parts of Keonfhar District.
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Similarly, in the case of Bhimkund

Dam Project, there 15 & tug of war

between two Chief Engineers, Shri

Janardan Tripathi, who is a member

of CWPC, and Shri Suresh Tripathi,

who is Chief Engineer for the Pro-
ject. Each one of them wants to
establish his own claim, prestige and
ideas. That 1s why there is unneces-
sary confusion and the project is
going to be delayed for ten years or
more. I may only remind you that
the State Government of Orissa ori-
ginally submitted the  Bhimkund
project to the Central Government in
the year 1958 and, since 1958, this
project ig being delayed unnecessari-
ly on some pretext or other. That is
why I request the Minister concerned
that they should expedite the project
so that they can control the floods in
the Baitarm river and irrigate the
land in the distirict of Keonjhar.

Balasore, Mayurbhuny and Cuttack

and save the people.

With these words, I have done

16 hrs.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRj K
R GANESH): Mr. Deputy-Speaker,
Sir, I am grateful to the hon. Mem-
bers who have taken part in this de-
bate on the second stage of Orissa
Budget. The debate has revecaled
that hon. Members from all sides of
the House have focussed attention on
the chronic problem of development
of Orissa which, though a very rich
State in natural resources, is econo-
mucally backward and will require a
very massive outlay for its develop-
ment and for being put on the same
footing as some of the other develop-
ment States of the country.

Sir, all the points that have been
made by the hon. Members can be
divided into two parts. The one part
is relating to immediate difficulties,
the delays in varibus projects which
have alteady been tiken up and the
ymmedists distiess that the people of
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Orissa are facing ag a result of suc-
cessive cyclone and droughts which
this State seems to “be perennially
affected with. The other part is
about the perspective of future de-
velopment of a State which in terms
of per capita income and in terms of
other statistical indices is backward
from many points of view.

Before I go into some of the speci~
fic paints which the hon. Members
have raised and for which I have
some information, it will be necessary
to answer g few points which have
been raised by some of the hon. Mem-
bers. During the course of his very
condemnatory speech which the hon.
Member, Shri P, K, Deo, made, he
made certain political formulations.
One expected the virulence of it be-
cause of his political position in that
State. One cannot quarrel with him.
He hag his own political position and
because of that political position, cer-
tain political formulations have been
made by him.

Therce arc iwo or three points that
I would like to mention He said
that Orissa has given a lead to what
he thinks in starting a chain of poli~
t1cal developments that have taken
place in the country. It is one way
of looking at development of Orissa.
There is the other way also of look-
ing at development of Orissa and
other parts of the country. Yet it is
correct that Orissa has been first to
fire the shot that is brought about
the consohdation of various forces
against which we on this side of
the House and other democratic ele-
ments have fought in the last two or
three years. He also said that, like
a proph~t, Orissa may show the way
for the rest of the country. It may
be that Orissa may show the way to
the rest of the country when the
trial of strength comes.

The hon, Member has, in his anger,
tn accusing th ‘Governor, has daid
on the Teble’of ‘the House some do-~
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cument, a letier which the former
Chjef Minister of Orissa and now
the President of the PCC wrote to
the Governor. It is a very simple
letter. It is a letter complaining
about some municipal election mal-
practices, as she thought so, and
asking the Governor of Orissa to
inquire into these. Any citizen of
the country can write to the Gover-
nor, and a person holding the posi-
tion of President of the PCC, when
informed of certain malpractices in
elections, hag got the right to write
to the Governor. That is exactly
what she has done and the Governor
has asked for a report from the dis-
trict election authorities. To make a
big gimmick of the whole thing and
to plare that document on the Table
as if a huge revolution has been
made, shows the extent of demorali-
pation, the extent of frustration, that
the hon. Member has got.

The hon. Member has mentioned
about the Planning Board. The Vice
Chairman of the Planning Board
of Orissa happens to be a former vet-
eran of the Parliament. One may or
may not agree with him in his pre-
sent political position—We did not
agree with him in his political posi-
tion when he was here-but he is a
person with certain political standing,
with certamn public standing, with
certain integrity. The hon. Member
should have welcomed that the Plan-
ning Board of Orissa is being deputy-
chaired by no less a person than Shri
Surepdranath Dwivedy, whose expe-
riences, whose political knowledge and
whose integrity could be used for the
good of the people of Orissa, instead
of castigating him and saying that he
has been rehabilitated, he should
have been sent to Timbaktu.

There is one more point which I
would like to answer before I got to
the specific points that have been
raised. Our friend, Shri Madhu Li-
mage, & veteran parliamentarian, a
men of very strong views, has expre-
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ssed some views on the position of
certain personalities of Orissa. It is
not my intention to go jnto these
things, but since he mentioned that
in this House, it is necessary for me
to correct the record. In the present
situation in India and what was exist-
ing three years back, is not a que-
stion of who sends them to the Rajya
Sabha or Lok Sabha, it {s a quastion
of what part an individual, a person-
ality, played in the whole process of
development that has taken place dur-
ing the last three years and that is
continuing to take place in spite of
all the difficulties which are there, in
spite of all the shortages that may
be there, in spite of the very diffi-
cull conditions that are there. In
these three or four years of political
changes that have taken place, the
former Chiéf Minister of Orissa did
play a very important role in the
whole process of development.

With these few words on this par-
ticular position, I will now try to re-
ply to some ot the specific pointg which
the hon. Member raised. As I have
already mentioned, in the debate, the
hon. members have, in a very glaring
way, 1n a passionate way, brought out
the economic backwardness of Orns-
sa, even though nature has endowed
Orissa with all the vast natural res-
ources that the State has. They have
also brought out the distresses of
the people, apart from all other dis-
tresses which the rest of the country
is facing like shortageg-of food and
various other economic malaiscs.
The people of Orissa have hardiy got
rid of the drought, they are now
facing heavy floods; particularly in
the hon. Member’s district there have
been hcavy floods.

All these points that have been
raised, it will not be possible for me
to answer but about some of the
major points I will try to supply them
as much information as I have got.

One of the points raised wag about
the budgetary position of Orissa. The



s

271  D.G. (Orissa)

[Shri K. R. Ganesh]
budgetary position of Orissa along
with the rest of the States is now
engaging the attention of the Fin-
ance Commission. What should be
the Central share in the debt of Ori-
ssa, what should be the various devo.-
Jution of taxes as far as the State
of Orissa and other States are con-
cerned and what should be the finan-
cial arrangement between the Centre
and the States—all these are now
engaging the attention of the Finance
Commission and I hope the new awa-
reness that is there in the States and
some of the specific problems the hon.
Members have mentioned will be
taken note of by the Finance Ccm-
mission and probably some solution
will be found.

Another point I just wish to men-
tion. I am quite conscious of the
fact that a very massive investment
will have necessarily to be given to
a backward State like Orissa. The
only other point is that in the Cen-
tral share in the central sector Ori-
ssa’s position is significantly better
than many other States because in
the total value in terms of crores it
occupies the fourth position and in
the per capita it is almost on the
top. These figures may not mean
much because of the fact that it may
be the Rourkela Steel plant or it may
two or three other prestigious in-
dustries in' which thig investment has
been there, but in terms of statistics
it is ncessary to make this point clear
though I agree with the hon. Member
that it does not in any significant
manner meet the real problem of
the backwardness of Orissa or the
development of Orissa.

It may also be necessary to stress
here that before the last Government
resigned, the land reforms Act was
passed by the State legislature. In
the State of Orissa which has been
plauged by successive governments of
a particular political complexion
which are not interested in passing
land re:E01'rQs and the Land Reforms
Act, it goes to the credit of the last
Government that it passed the Land
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This Land Reforms
Act which was passed by the State
Legislature was discussed in the Con-
sultative Committee on Orissa which
was held very recently and many
suggestions have been made and I

hope that these suggestions will be
discussed and finalised and the Act
will be implemented.... (Interrup-
tions).

SHRI D. K. PANDA (Bhajanagar):
There is a departure from the origi-
nal Bill which was introduced by
Shrimati Nandini Satpathy, the then
Chief Minister. 10, 15, 20 or 30—that
was the maximum. Now it has gone
upto 81 acres.

SHRI K. R. GANESH: I will con-
vey your wish to the Home Minister.
I am not in a position to state any-
thing at the moment.

It is also necessary to state here
that the Kendu leaves trade which as
the House knows was 5 factor in
pushing the politics of Orissa this way
or that way, was also brought under
State central and nationalised and
certain steps were taken to see that
this wealth of the people of Orissa
was used for the develc’)pment of
Orissa and for giving a fair price to
these who produce it.

Some reference was made about
the Cancer Institute, I may inform
to hon, Members that a Cancer
Assessment Committee was set up
by the Government of India in 1971
under the Chairmanship of Prof Wahi,
Director-General of Indian Council ef
Medical Research and various other
medical luminaries. This committee
visited the S. C. Medical College,
Cuttak. This hospital has a cancer
‘wing and as a result of its assessment ]
it has been decided that a regional
centre consisting of various disciplines
of cancer disease may be established
in the Thospital. The estimated re-
quirement wall be {Rs. 44 lakhs for
buildings and equipments and Rs. 6.20
lakhs for laboratories. A Regional
Cancer Registry should also be or-
ganised as part of the Centre for
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which there is provision of Rs. 1 lakh.
This matter is now with {he Health
Ministry. They have 1o prov.de ncces-
sary finance for this, In March 1972
a techno-economic feasibility report
was prepared and examined by the
Fertilizer Corporation of India, envi-
saging the setting up of Fertilizer unit
al Paradeep utilising about 100,000
tonneg per year of imported ammo.
nia, Now, there was some difficully
about the question of import of am-
monia and therefore the feasibility
1eport was revised. Now the position
is, the letter of intent has been giv-
en to Industriual Development Cor-
poration of Orissa for setting up
soda ash plant at Paradeep. The
Fertilizer project at Paradeep is
one of the public sector Fertilizes Pro-
jects Lo he efterted during the Fiith
Five-year Plan. Of course, it has taken
some lLime, bhut now this is engaging
the attention of the Government.

And, s0 far as the steecl plant is con-
cerned, as the hon, Membess are
aware, this matter was discasset in
this House, The people uf Orissa have
expressed their views in the matter. It
is engaging the attention of the Prime
Miniser. The matter 'was raised also
before the former Steel Minister, he
was very much interested iv it. In
fact, the whole question is now cngag-
ing the attention of the Steel Ministry.
But, ag hon, Members are aware, 1n
the present economic situation in which
we are placed, with various constraints
on our resources, it will have to be put
in the proper perspective,

SHRI D. K. PANDA: As it is, this
will come only after the Sixth Five
Year Plan. But the promise given to
us was that the processing work
will start during the Fourth Five-year
Plan. We want some assurance....

SHRT K. R. GANESH: He knows I
cannot give an assurance. I have to
base myself here on certain facts
which are given by the concerned
Ministries. The Steel Ministry has
given certain reports. As I have al-
ready said, this matter is engaging the
attention of Government. The people
of Orissa with one voice have put
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their point of view before the Gov-
ernment. I don't think the Govern-
ment is going to disregard the claims
of the people of Orissa, Only, it has
got 1o be taken into account with-
in the various economic constraints
which we face and the econo-
mic situation in which we are
placed at the moment. We are in
difficult position at the moment,

Regarding Berhampur-Raipur Road,
this is at present a State road. This
road is to pe included by the Govern-
ment of Orissa 1n the proposed National
Highway System, The propos-
ed National Highway System in the
Fifth Plan 15 being considered. There
1 no question of a%andonment of
development of this road n the
National Highway.

The State has sel up a Pay Com-
mittee for going mto the q es<‘ion of
pay and emoluments of the State Gov-
ernment staff, Various development
agencies and corporations hav: been
set up to speed up the deveiopment of
Orissa.

Primary education in the State is
iree and universal at the moment.
Sustained efforts are made to bring in
more and more children of the age
group of 6 to 11, Various other indus-
trial and agricultural schemes are
taken up. I agree, seeing from re.
ports, there has been delay the
various projects that have buen there
and I hope that this delay will be
remedied.

SHRI CHINTAMANI PANIG lAHI:
By what time?

SHRI K, R. GANESH: He :nows
what I can do. I will do wi . ver is
possible, But, wvarious prucits are
there. I agree with the hon Member
that there should not be delay e has
said yesterday very graphically about
the various stages at which arlous
schemeg are there, awaiting complet-
tion, Probably, filnancial constraints
ag well as the fact that Orissa could
not raise more resources ha - been
responsible for the various delays.
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{Shri K. R. Ganesh]

Hon, Members had made so many
points, ang I thought that I owed an
answer at least on some of them. With

thepe words, I commend the Demands
to the House.

SHRI D. K, PANDA. Orissa is
mainly an agricultural State....

MR. DEPUTY-SPEAKER: We have
taken too much time already on this .

SHRI P, K. DEO: 1 thank Shri
Ganesh for having said that he would
look into the various schemes,

MR, DEPUTY-SPEAKER: The hon.
Minister has pleaded that he can only
convey certain information relating to
various subjects that hon. Members
have raised, but he is not in a position
to give any answer, Hon. Members
may please appreciate that.

SHRI D K. PANDA: I would only
seek your guidance on one point. We
had made a very small guggestion.
Orissa is mainly an agricultural State.
So, we would like to know whether
agricultural inputs could be provided
to the landless persons among whom
34 lakhg acres are going to be distri-
buted. It is a simple question. Un-
less there is a budget provision, what
can be done?

MR, DEPUTY-SPEAKER: That is a
good suggestion, and the hon. Min::ter
will definitely give his serious atfen-
tion to it,

There are a number of cut motions,
in the names of Shri Madhu Limaye.
Shri P, K. Deo and Shri Panda. I
shall put them all {ogether {o the vote
of the House,

All the cut motiong were put and
negatived. .

MR. DEPUTY-SPEAKER: The ques-
tion is-

“That the respective sums not
exceeding the amounts shown in the
fourth column of the Order Paper
be granted to the President, out of
the Consolidated !'ymﬂl of the State
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of Orissa to complete the sums
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
dlst day of March, 1974 in respect
of the following Demands entered
in the second column thereof:

Demand Nos. 1 to 4, 4A, b, 6,
8A, 7 to 11, 11A, 12 to 17, 174, 18
to 24, 24A, 35 to 37, 41 to 43, 43A,
44 {o 58 angd 60 fo 62.”,

The motion was adopted,

(The motions for Demunds for Grants
(Orissa) which were adopted by the
Lok Sabha are reproduced below—Ed.]

Demanp No, 1—ELECTIONS AND OTHER
EXPENDITURE RELATING TO THE HoME
DEPARTMENT

“Thai a sum nol exceeding
Rs. 86,27,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Elections and other
expenditure relating to the Home
Department’.”

DeManp No, 2—JaILs

“That a sum not exceeding
Rs. 796,000 be granted to the
President, out of the Consolidated
Fund of the Stale of Orissa, to com-
plele the sum necessarv to defray
the charges which will come
course of payment during the year
ending the 31st day of March, 1874,
in respett of Jails’.”

Demanp No, 3—PoLICE

“That a sum not exceeding
Rs. 6,51,60,000 be granted to the
President, cut of the Congalidated
Fund of the State of Qrissa, to com-
plete the sum necessary to defray
the charges which
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DemaNp No, 4—EXPENDITURE RELATING

T0 THg PLANNING AND COOQRDINATION
DEPARTMENT

“That a sum not exceeding
Rs. 33,53,000 be granted fo the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Planning and Coordination
Department'.”

DeEmanp No. 4A—EXPENDITURE RELAT-
ING TO THE RURAL DEVELOPMENT
DEPARTMENT

“That a sum not exceeding
Rs. 4,34,60,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Expenditure relating
io the Rural Development Depart-

y 0

ment’.

* DEmanp No. 5~~CoMMUNITY DEVELOP-
MENT PROJFCTS. LTC.

“That a sum not exceeding
Rs. 26,23,000 be granted to the
President, out of the Consolidated
Fund of the Stale of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the yea:
ending the 31st day of March, 1974,
in respect of ‘Community Develop-
ment Projects, etc..”

DEMANy No. 6—EXPENDITURE RELATING
TO THg POLITICAL AND SERVICES
DEPARTMENT

“That a sum not exceeding
Rs. 34,97,000 be granted to the
Pregident, out of the Consolidated
Yund of the State of Orissa, to com-
plete the sum necessary to defray
“the charges which will come in
tourse of 'payment during the year
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ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to tke Political and Serviceg Depart-
ment'.”

Dremanp No, 6A—EXPENDITURE RELAT-
ING TO THE POLITICAL AND SERVICES
(R.V.D,) DEPARTMENT

“That a sum not exceeding
Rs. 128,000 be granted to the
President, out of the Congolidated
Fungd of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Political and Services (R.V.D.)
Department’.”

DeMAND No. 7—CULTURAL AFFAIRS

“That a sum not exceeding
Rs. 18,40,000 be granted to the
President, out of the Consolidated
Fund of the Stale of Orissa, to com~
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
ir. respect of ‘Cultural Affairs’.”

Dcmanp No, 8—STAMPS

“That a sum not exceeding
Rs. 635,000 be granted to the
President, out of the Consolidated
Fund of the Stale of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Stamps’.”

Demanp No. 9—Mmasters, Civiy
SECRETARIAT AND OTHER EXPENDITURE
RELATING TO THE FINANCE DEPARTMENT

“That a sum mnot exceeding
Rs. 2,10,43,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Ministers, Ciyil Secre-
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tariat and other expenditure relat-
mg {o the Finance Depariment'”

DrmManp No 10—PENSIONS

“That « sum mnot exceeding
Rs 1,41,40,000 be granted to the
Presideni out of the Consgolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come 1in
tourse of pavment during the year
ending the 31st day of March, 1974,
in respect of Pensions' °’

Demanp No 11—EXPENDITURF RFLAT-
ING TO THE EDUCATION DEPARTMEINT

“That a sum not exceeding
Rs 22,44,62,000 be granted tg the
President out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defiay
the charges whih will come 1n
course of payment during the year
ending the 31st day of March, 1974,
m respect of ‘Expenditure relating
to the Education Department’'”

DeEManp No 11A—TrxT BooK PRESs

“That a sum not exceeding
Rs 28,23,000 be granted to tihe
Pregident, out of the Consohidated
Fund of the State of Orissa, to com~
plete the sum necessary to defray
the charges which will come 1n
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Text Book Press’”

DeManp No 12—TAXATION

“That a sum not exceeding
Rs 17843,000 be granted to the
President out of the Consolidated
Fund of the State of Orissa, to com~
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Taxation’.”

Drnanp No 13—Lanp REVENUE

“That a sum not exceeding
Rs 4908,84,000 be granted to the
Premident, out of the Consolhidated
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Fund of the State of Orissa, to com-
plet¢ the sum necessary to defray
the charges which will come in
coursd of payment during the year
ending the 31st day of March, 1474,
in respect of ‘Land Revenue'"”

DeMany No 14—ExcIse

‘That a sum not exceeding
Re 37,37,000 be granted to the
Premdent, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1074,
1n respect of ‘Excise’”

Drmanp No 15—Ri1GISTRAI10N

“That a sum not exceeding
Rs 19,30,000 be granted to the
President out of the Consoliiated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the c¢harges whith will come 1n
course of pavment during the year
ending the 31t day of March, 1874,
m respect of ‘Registration’’

186 —D1sTRICT ADMINIS-

ING TO THE REVENUE DEPARTMENT

“That a sum not exceeding
Rs 2,6857000 be granted to the
President, out o0t the Consolhidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come m
course of payment during the year
ending the 31st day of March, 1874
in respeci of ‘District Admimstra-
tion and other expenditure relating
fo the Revenue Department'”

Demano No 17—EXPENDITURE RELATING

10 THE INDUSTRIES DEPARTMENT

“That a sum not exceeding
Rs 2,41,74,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orisss, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,.1074,
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in respect of ‘Expenditure relating
to the Industries Department’”

DeMaNp No, 1TA—MinNes

“That a sum mnot exceeding
Re. 32,57,000 be granted to the
Pregident, out of the Consoiidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of paymeni during the year
ending the 31st day of March, 1974,
in respect of ‘Mines".”

Demany No, 18—CrviL aNp SESSIONS
COURTS ANp OTHER pXPENDITURE RELAT-
ING TO THE LAw DEPARTMENT

“That a sum not exceeding
Rs. 51.72.000 he granied to the
President, oul of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges whirh will come m
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Civil and Sessions
Courts and other expenditure rte-
lating to Law Depariment'.”

Demanp No. 19—GOVERNMENT PRESS
AND OTHER gXPENDITURE RELATING TO
THE COMMERCE DEPARTMENT

“That a sum not exceeding
Rs, 95.50,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the jear
ending the 31st day of March, 1974,
in respect of ‘Government Press and
other expenditure relating to the
Commerce Department'.”

DeEMaND No 20—LABOUR EMPLOYMENT
aND HousIinGg

“That a sum not exceeding
Rs. 62,43,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the vear
ending the 31st day of March, 1974,
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in respect of ‘Labour, Employment
and Housing'.”

DeMAND No, 21—TRisaL AND RURAL
WELFARE

“That a sum not cxceeding
Rs. 3,83,55,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa., to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
m respect of ‘Tribal and Ruraj Wel-
fare'.”

DeManp No. 22—MEDICAL AND OTHER
EXPENDITURE RELATING TO THE HEALTH
AND FamiLy PrLANNING DEPARTMENT

“That a sum not exceeding
Rs. 5.55.32,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Medical and other
expenditure relating to the Heelth
and Family Planning Department’”

Demanp No, 23—PusLic HeALTH

“That a sum not exceeding
Rs. 498,59,000 be granted to the
Pregident. out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the ycar
ending the 31st day of March, 1974,
in respect of ‘Public Health'.”

DeMAND No, 24—IRRIGATION

“That a sum not exceeding
Rs. 10.03.30,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Irrigation.”
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DeMaNp No, 24A—LIFT IRRIGATION

~ “That a sum noi exceeding
R=. 72,583,000 be granted to the
Pregident, out ot the Consolidated
Pund-of.the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1973,
in respect of ‘Lift Irrigation’.”

Dzmanp No. 25—PusLic WoRrks

““That a sum not exceeding
Rs. 10,15,85,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year

- ending the 31st day of March, 1973,
in respect of ‘Public Works"."

Demanp No, 26—STATE LEGISLATURE

“That a sum not exceeding
Rs. 1440,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘State Legislature’.”

Demanp No. 27—PusLic Works, Com-
MoON ESTABLISHMENT

“That a sum not exceeding
Rs. 2,39,03,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-~
plete the sum necessary to defray
the charges which will come in
course of payment during the year

ending the 31st day of March, 1874, .

in respect of ‘Public Works, Common
Establishment’.”

DEManp No. 28—ELECTRICITY SCHEMES

“That a sum not exceeding
Rs. 1,36,61,000 be granted to the
President, out of the Consclidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
course of payment -during the year
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ending the 81st day of March, 1974,
In, respest of, ‘Electricity Schemeg’,”
Demaxnn - No, ' 20—TaAxes ox Vemrcrzs

“That: a sum. not exceeding
Rs. 19,13,000 be granted to the
Presgident, out of "tbe Conpsolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
endirr& the 31st day of March, 1874,
in respect of Taxes on Vehicles'.”

Demane .No. 30—TRANSPORT SCHEMES

~ “That a sum not exceeding
Rs. 2,84,38,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of Transport Schemes'."

Demanp No. 31—FOREST

“That a sum not exceeding
Rs, 4,24,38,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 3ist day of March, 1974,
in respect of ‘Forests'.”

Demanp No. 32—Fi1sHERTES

“That & sum not exceeding
Rs, 87,53,000 be granted to the
President, out of the Consgolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges whicp, will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Fisheries’.”

DemaNe No. 33—COOPERATION AND -
memq

“That a sum not exceeding
Rg, 1,30,88,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
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course of payment during the year

engding the 3ist dey of March, 1974,
in respect o7 ‘Co-operation and Mar-
Ketingt.”

DeMAND No. 34—EXPENDITURE RELATING
T0 THE URBAN DEVELOPMENT
DepanTMENT

" “That & sum not exceeding
Rs, 4,43,13,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Orissa fo com-
plete the sum necessary to defray
the charges whicp, will come In
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating fo
the Urban Development Depart-
ment’.”

DEMAND No 35-~ANIMAL HUSBANDRY

“That a sum not exceeding
Rs. 2,34,87,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
- plete the sum necessary to defray
the charges whicp will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Animal Husbandry'.”

Demanp No 36—PusLic RELATIONS AND

ToURIBM

“That a sum nol exceeding
Rs. 34,47,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which, will come in
course of payment during the year
ending the 31st day of March, 1074,
in regpect of ‘Public Relations and
Touriam’.”

Demtanp No. 37—AGRICULTURE

“That a sum not exceeding
Rs, 6,12,03,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges whichp will come iIn
course of payment during the year
ending the 31st day of March, 1474,
in respect of ‘Agriculture’.’
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DeManp No. 38-—-SuprLy DEPARTMENT

“That a sum not exceeding
Rs. §7,07,000 be granted to the
Presidlént, out of the Consolidated
Pund of -the Stats of Orissa to com-
plete the sum necessary to defray
the charges which will come iIn
course of payment during the year
ending the 31st day of March, 1974,
m respect of ‘Supply Department'”

Demanp No. 39—PoORTS

“That a sum not exceeding
Rs. 2,00000 be granted to the
President, out of the Congolidated
Fund of the State of Orissa to com~
plete the sum necessary to defray
the charges whicy will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Ports’.”

41—Loans ToO Locar
Funps, GOVERNMENT SERVANTS ETC.

“That a sum not exceeding
Rs. 82,00,000 be granted tfo the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges whicp will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Loans to Local Funds,
Government Servants ete..”

DemANp No, 42—COMPENSAIION FOR
ABOLITION OF ZAMINDARI SYSTEM FETC.

“That a sum not exceeding
Rs 56.15,000 be granted to the
President, out of the Congolidated
Fund of the State of Orissa fo eom-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Compensation for
Abolition of Zamindari System etc..”

Demanp No. 43—-MvuLreorrose RIVER,
IRRIGATION AND ELECTRICITY SCHEMES

“That a sum not exceeding
Rs, 20,67,42,000 be granted 1o the
President, out of the Consolidated
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Fund of the State of Onissa to com~
plete the sum necegsary to defray
the charges which, will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Mullipurpose River,
Irrigation and Electricity Schemes’”

DeMmanp No 43A—CariTar  EXPENDI-
TURE RELATING TO LIFT IRRIGATION

“That a sum not exceeding
Rs 3267000 be granted to the
President out of the Congolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come m
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Laft Irmgation’”

DiMmanpy No 44— ACRICULTURAL IMm-
PROVLMENT AND RrSFARCH

“That a sum not exceeding
Rs 31789000 be granted to the
President out of the Consolidated
Fund of the State of Omnssa to com-
plete the sum necessary to defray
the charges which will come mn
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Agricultural Improve-
ment and Research

DeMaxp No 45-—~GOVIRNMENT TRADING
SCHFMES

“That a sum
Rs 46667000 be granted to the
President out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come m
course of pa nent during the year
ending the 3ist day of March, 1974
m respect of ‘Governmeat Trading
Schemeg’ ’

not exceeding

Drmanp No 46—{Roap ANp WATFR
TRANSPORT SCHEMES

“That a sum not exceeding
Rs 2046000 be granted to the
President out of the Consohdated
Fund of the State of Orissa f0 com-
plete the sum necessary to defray
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the charges which will come in
course of paymen{ during the year
ending the Sist day of March, 1874,
in respect of ‘Road and Water Trans-
port Schemes’”

Demanp No 47—CaritAL EXPENDITURE
RFLATING TO0 PUBLIC HEALTH AND URBAN
DEVELOPMENT DEPABTMENT

“That a sum not exceeding
Rs 1,61,85000 be granted to the
President, out of the Congohdated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which, will come in
course of payment during the year
ending the 31st day of March, 1074,
in respect of ‘Capital Expenditure
relating to Public Health and Urban
Developmeni Department’’

Demaxp No 48—Capitar OUTLAY ON
INDUSTRIAL DEVELOPMENT

That a sum not exceeding
Rs 8903000 be granted to the
President out of the Consolidated
Fund of the Statc of Orissa to com-
plete the sum necessary to defray
the charges which will come iIn
course of payment during the year
ending the 31st day of March, 1974,
in respect of Capital Outlay on In-
dustnial Deyelopment

DrFMAND No 49—HIRAKUD Dam
PRroJECT

‘That a sum not exceeding
Rs 400000 be granted to the
President out of the Consolidated
Fund of the State of Orissa fo com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of Hrrakud Dam Pro-
ject ’

Drr.aNp No 50—CariTar. OUTIAY ON
PORTS

‘That a sum not exceeding
R+ 2133000 be granted to the
President, aut of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
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the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Outlay on
Ports'.”

Demanp No. 51—CaPITAL EXPENDITURE
RELATING TO LABOUR. EMPLOYMENT ANN
HoUSING DEPARTMENT

“That a sum nof exceeding
Rs. 54,00,000 be granted to the
President, out of .the Consolidatea
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Labour, Employment and
Housing Department’.” , .

DEMAND NO. 52——CAPITAL EXPENDITURE
RELATING TO THE EDUCATION DEPART-
MENT

“That a sum not exceeding
Rs, 33.21000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will rrme in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to the Education Depart-
meni’”

Demanpg No. 53--CAPITAL, EXPENDITURE
RELATING T0 HoMg DEPARTMENT

“That a sum not
Rs. 3,34,000 be granted {o the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come 1n
course of payment during the year
ending the 31st day of March, 1074,
m respect of ‘Camtal Expenmiure
relating to Home Department’.”

exceeding

DeManp No 54—Carttal OuTLAY ON
FORESTS

“That a sum not exceeding
Rs. 6.63.26.000 he granted to the
President, out of the Consohidated

1105 LS—10.
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Fund of the State of Orissa to com-
plete the sum necesgary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Outlay on
Forests'.”

-Demanp No. 55—SHARE CAPITAL CON-

TRIBUTION AND LOANS To COOPERAIIVE
ORGANISATIONS

“That a sum not exceeding
Rs. 1.78,.27.000 be granted to the
President, out of the Congolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974.
in respect of ‘Share Capital contri-
bution and loans to Cooperative Or-
ganisations'’.” *

Demanp No, 56—CAPITAL EXPENDITURE
RELATING TO RURAL DEVELOPMENT
DEPARTMENT

“That a sum not exceeding
Rs. 1,99,60,000 be granied to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
i respect of ‘Capital Expenditure
relating to rural Development
Department’ ”

DeManpy No 57—CaPITAL EXPENDITURE
RFIATING TO ANIMAL HUSBANDRY
DEPARTMENT

“That a <um not exceeding
Rs 5.07.000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 174,
n respect of ‘Capital Expenditure
relating to Animal Husbandry
partment’.”
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Demanp No, 58—CaPrTAL EXPENDITURE
RELATING TO THE GRAMA PANCHAYAT
DEPARTMENT

“That a sum not exceeding
Rs, 1,08,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-~
plete the sum necessary to defray
the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to the Gram Panchayat
Department’.”

Demanp No. 60—CAPITAL OUTLAY ON
PusrLic WORKs

“That a sum not exceeding
Rs 4,84,09,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of "March, 1974,
in respect of ‘Capital Outlay on
Public Works’ ™

DemanNp No. 61-—CaAPITAL EXPENDITURE
RELATING TO THE MINING AND (GEOLOGY
DEPARTMENT

“That a sum not exceeding
Rs. .36,67,000 be granied to the
President, out of the Consolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Cavital Expenditure
relating to the Mining and Geology
Degpartment’ ”

Demanp No. 62—CAPITAL EXPENDITURE
RELAIMING TO TRIBAL AND RURAL
WELFARE DEPARTMENT

“That a sum not
Rs 133000 be

exceeding
graned to the

— —— -
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President, out of the Congolidated
Fund of the State of Orissa to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Tribal and Rural Welfare
Department'.”

————

16.23 hrs.

ORISSA APPROPRIATION
BILL* 1973

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consolidate
Fund of the State of Orissa for the
serviceg of the Financial Year 1973-
74,

(NO. 2)

MR. DEPUTY-SPEAKER:
question is:

The

1

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain sums from
and out of the Consolidated Fund
of the State of Orissa for the ser-
vices of the Financial Year 1973-
74.n 3

The motion was adopted.

SHRI K. R. GANESH: I intro-
ducet the Bill

I beg to movet+t

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Orissa
for the services of the financial
year 1973-74, be taken into consi-
deration.”.

tIntroduced with the recommenda tion of the President.
+tMoved with the recommendations of the President.



